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, CENTRAL ADMINISTRATIVE TRI8UNAL

~" ALLAHABMD BE NCH , A LLAHA BAO

Original Application No: 375 er 1992
S.K.Dixit • •••• •• • Applica nt••

Versus
Uni n of Indi•• &. th r s , • • • •• • •• R.spcnd5ntt5.

WITH
Original Applicatign No; 376 ef 1992
P.K.Duba, • ••••••• Applicants.

Versus
Union of India &. ere. • ••••••• Respondents.

WITH
gin.l Application N 460 ef 1992

""- Applican t s •·.. ......
Versus

Uni n of India & ethers • •• • • • •• RespDndents.
WI TH

Original Application No: 461 of 1992
V.K .Katra • ••••••• Appli cants.

Versus
Union f India & IIthers • •• • •• •• Resp ndents

WITH"
-,

Original Applicati n No: 462 Cilr 1992
O.•P.KushlJvaha • ••••••• Applicants.

Vereus
Unien .f India & ethers • ••••••• Respondents.

C)-yL~ ~c~'ql UITH
Original Applicatien N . 463 ef 1992

~

.
A.K.Srivastava ·...~... Applicants.

Versus
Uni.n of India & ethers • •• • ••• • Respllndents.

WITH
Original Appllcatien Ne: 464 ef 1992
8.V.Galvalkar • •• ••• • • Applicants.

Versus
Uni.n .r India & ethers • ••••••• Respondents".

WITH
Original Application No: 465 ef 1992
Smt. H.L.Khalri • ••••••• Applicants.

Versus
Union of India & others ••• • •• • • Respondents.

WITH
Original Applicatien Ne: 466 er 1992

0 Harish Kumar •••••••• Applicents.
V reua

Union Df India & e th.re • • • ••• •• Respondents.
WITH



Or i gi n&.J.Application N 467 ef 1992
S.K.Shukla • ••••••• Appl Lean te • •

V reue
Un! n of IncHa &: ethere • ••• • • • • Reependents ••

WITH
Original Applic_tion N . 468 of 1992.
Su r e nd r a Kumar • • •• •• •• Applicants.

Versus
Uni n Dr 1no ia &: ethers • ••••••• Raspcndente •

WITH
Or ig1nal Appllciltion NG: 469 ef 1992
0.8. Pl. ghil • ••••••• Applicante.

Vereus
Union of Indi. & .the re •• • • • •• • Respcndents.

WITH
Original Application NO: 470 Df 1992
A.I!I.Khanwli1lker • • • • • ••• Applicants.

Vereus
Uni n ef Indiil & .ther!) • ••••••• Res ponde nt s •

InIITH
Originill Appliciltien Na: 471 of 1992
8.K.8hattil • ••••••• Applicants.

Versue
Union Df Indiil &: .there • ••••••• Respondents.

WITH
Original Application N.: 472 of 1992
8.R.Singh • ••••••• Applicants.

Versus
- Unien of India &: othere Respondents.••••• •• • •

WITH
Original Application No: 473 if 1992
R.P.Gupta • ••••••• Applicilnts.

Versus
Uni.n of Indiil &: ethers • • • • • • • • Respondents.

WITH
Original Applicatien N.: 474 ef 1992
R.K.Tewilri • ••••••• App lica nts.

Versus
Unien ef India & ethers • ••••••• R~sp.ndente.

WITH
! I



OriQinal.·Applicatl.o.N.: .374 .er 1992
r I , t &...' ,. r"t r;r-. ~ I'"

T.i(yMsh-ra •••••••• Appli ca nte.
IVereu!

Unien ..er India & eth.ra-, ••••, ••• R. p.n~ent~

Hon'bl. ~r. Justic. U.C.Srivastava, V.C.
Hon'bl. Mr. K,Obayya, Member-A

(By Hon'ble Mr. Justice, U.C.Srivastava, V.C.)
Shri C.P.Srivaatava haD put in appearance

in thia case an. haD pray •• for diapoaal of tha
case. Th. learn•• counsel for the respon.ents
Shri P.Mathur prays ror time to file Counter
Arfidavit. It i. not necessery to grant time
for the aa.e •• ai_ilar .atter has been disposed
of by-the Bombay Bench and as well a. Allahabad
Bench. Therefore, the prayer of the le.rned
counsel ror the re.pondents is refu.ed and the
case ia being decided by hearing the counseb'for
the parti.s.

2. In thia caee, after hearing, we are of the
opinion that,the judge.ent which i•• elivered at
Bo.bay a~ which ha. bean followed here at
Allahabad will hola gooa. The applicant appeare~
in a written test of Orfice. Clerk in re.ponse t.
an advertise.ant issue. by the Railway Service
C••mie8ion~eo.bay. The ~xa.ination took place
at variou8 centres, the applicant was declare.
succes8ful in the writtan test and called for
interview. The applicant was declared succassful
in the s.laction for the post of Office Clerk.

CommissionThe Railway servicaA Bombay informed the applicant
that hie name has been sent to the Central
Railuays for appointment as Office Clerk. After
waiting for a considerable period when -the
applicant did not get appointment, the applicant
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approached tha authorities and y • told that certain
enquiries in the irregularitiee which tc~k place
ar going on and he should wait for some time mora.
lateran, a fresh list Y8S published on.21.•12.1986
in the In.ian Exprass - and tha name . -
of the applicant did not figura in the list. He
raprasented against tha same, but after failing to
get any response • legal notice was sent and there-
after this application was filed before thie Tribunal
with a prayar that th respondents may be airected
to offer appointment to him on the post of Office
Clerk or upon any other equ!vallent post on the
b.aia of his result as declared by tha Railway

respondents it has been stated that tha cause of
action arose and examination,·..,a.conducted by the
Rail",ay Recruitment Board, Bo_bay and a•• uch in no

aaIDiniatratAen.
ca.e the present petition is cognizable by thel

In the vigilance enquiry certain te.pering ",are found with
the rasult the applicant's na.e was dropped and'.
that'. why, he waa not givan appoint.ent. In ca.e,
hie appoint.ant would have been given, a communica-
tion ",oul. have been Mada. Un.oubtedly. ~~ i

h9s . I._.~~. the person/pas.edthe exa.ination, he Dr ahe,
a. the case may be, and the re8ult declare. then
the applicant should not have been dropped without
any valid reason. If there was 80me foul play in,

service commission.

-,
3. In the written statement filad by the

the inclusion of his nam., obviously, the applicant
waa to ba given an opportunity or he ehould have
bean apprised of the necasssry facts to enable him
to eubmit r.plyand meet anything which ~as against
him. But on the .basi. of the Vigilanc Enquiry,
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tha applicant ahould not hava baen daprived troM
tha appointmant in which ha baca.a antitlad again.t
ona of the vacancies which was advartised. No
parson,.houla ba daprived or hi. right. which
accruad or which nacasaarily will accrua n account
or tha toul play by tha authoritia. unlasa ha ia
not guilty or he.wa. not givan an opportunity of
haaring. Accordingly, the appli~ation i. allowed
and the respondents ara directed to hold an anquiry
into the .attar es.aeiating tb. applicant with tha
sa.a and in ca•• no toul play on hi. part':i••.t'euM
the applicant .heuld not hava bsen deprivad af hi.
appeint.ant beeausa ao.aone ha. bean toun~ guilty.
Th•• nquiry sh6uld ba campletad within three .anth.
tro. tha data of co.aunieation .f this ordar. In

\

. . Ica.a, the entir. axamination has baan caneallad and '
nena of tho.a who appear ad in the axaMination got
the appoint ••nt ~han tha applicant will hava ne
caea of hi. appoint.ant •. But in ca,a, e•••
appoint.anta hava baan ••da and avary ca.. has to

I

b. dacided en .erit, a. indicatad abova, the anquir~
abeutth. applican~'e case may ba .ada within

Ithr.a .ontha fra. the ••ta 0' c••municatien ot thi.

thsy may appaar in the Viva-Voce axamination.
\

Thi. is a part at tha •• lection it.elf and incase

not been cancalled!
I
I
I
I

order. In?;casa, ••• of tha persona a,ra raquirad
to appaar in Viva-Voce ta.t and thair written
.•xami~tion ia accepted, but has

th.y succeed their result may b. declarad ana
thay may ba givan appoint ••nt accordingly.
The application stands disposad with thasa
directiona. No order as.to costa.

I

r > . -;' ••••••, Contd/- 4
, .
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Copy .r the judg•••nt ahall ba placed on avery
file •

..•.•••.._- /
.9:Lf

Vice-Chair ••an~
•. ~r""'em • -A

«

Allahabad Dated: 9.2.1993
(JlJ)
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